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IMPORT OF PALM OIL

2702. DR. RAJDEEP ROY:

Will the Minister of COMMERCE & INDUSTRY (वािण�य एवं उ�ोग मं�ी ) be 
pleased to state:

(a) whether India is taking any concrete action pertaining to palm oil imports from Malaysia in response to (a) whether India is taking any concrete action pertaining to palm oil imports from Malaysia in response to 
the statement by that country’s Prime Minister; and

(b) whether the Government will curtail imports of refined palm oil in India in line with the ‘Make In India’ 
programme? 

ANSWER

okf.kT; ,oa m|ksx ea=h ( Jh ih;w’k xks;y )
THE MINISTER OF  COMMERCE AND INDUSTRY 

(SHRI PIYUSH GOYAL) (SHRI PIYUSH GOYAL) 

(a) & (b) Import of edible oil is under Open General License. Import of palm oil happens mainly 
from ASEAN countries such as Indonesia and Malaysia under the Free Trade Agreement s. 
Following surge in imports and threat of serious material injury to domestic industry, 
Government has increased Customs Duty by 5% on imports of refined bleached deodorized 
palmolein and palm oil into India from Malaysia for a period of 180 days w.e.f. 4 th September, 
2019 based on the preliminary findings of Directorate General of Trade Remedies (DGTR) under 
India-Malaysia CECA (Bilateral Safeguard Measures) Rules, 2017. On similar lines, 
Government will use all available instruments in the National interest, as and when necessary.  
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